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into the police firing if people stage de-
monstestion at the call of any political
party. If the Government will not make
1he position clear in the f-louse, the peo-
ple of this ‘country will take it as a fact
that the Union Government have certainly
issued such directives or formal or infor-
mnl"advme to the State Government.
oft st fagrt woddy (vanfaae)
gr o # WrFgmoAEar g 0 #
arEdl Ty a1 | FAdg oW T
wgt T A Y | AT Ty
¢, werE aoEr aﬁ:ﬁ:mw zA-
Farady FYAT AIZAT °Y “afer e X
T &L fomr o =g fear 9 o%
et ® afefoas grEEd @

BT =rfay

TR RGN © T FT AH AT
% Fm w1 fagw g o wmr &

v&mﬁx«“tmm T T
oo aff && @ N wrom W
wE goman qfeegr sy

SHRI SAMAR GUHA (Contai) :
want to make a submission here.

MR. SPEAKER:
fore the House.
ot wiw fag Wi (wieer) : arear
wEEg war EfF dew agr ddome
W ST & 1 afew agawr A
T o g oW # ogaw i
wgart 7§ v e gnd enid
MR. SPEAKER: 1 am so sorry. The
whole of yesterday was taken up by this
debate. Why do you want to take it up
again 7
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SHRI JYOTIRMOY BOSU (Diamond

Haibour) : Sir, last week 'Y raised the mat-
tor gbout Prof. Dawson. Tt was sent to

Sir, 1

There is nothing be-
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the Minister. To-day is the last day of the

session,

MR. SPEAKER: I have sent it to the
Bducation Minister,

SHRI JYOTIRMOY BOSU : The session
is going to be over. Thereafter, it will
have no meaning. You will please allow
me to make a submission.

MR. SPEAKER: I am not uliowing
that unless I hear from the hon, Minister.
I am sorry, it is not my fault.

SHRI JYOTIRMOY BOSU: If he: is
not sending a reply, who will guide me?

MR, SPEAKER : I shall guide you later
on. Unless 1 hear from him Y am not
going to allow you. This is a university
affair, I want to pive the Professor am
opportunity. After all, they have their
autonomy. 1 feel no justification in the
matter. Unless I hear from the Minister
of Education, 1 am not going to allow
that. By merely wriling to me, you are
not entitled to raise it. I have sent it to
the minister and I will study his reply.
If something is wrong, certainly it will be
looked into. This Parliament will con-
tinue for another three years.

SHRI SAMAR GUHA : A telegram has
been sent by the West Bengal Minister in
charge of the development of Sunderbans
requesting the Railway Minister to permit
carly construction of the railway line
there. 1 raised a debate on the develop-
ment of the Sunderbans and the Central
Government advised the West Bengal Gov-
emment to constitute Sunderbans inio a
separate district. The Govermment of West
Bengal have done it. Mr. Pai made a
commitment to the West Bengal Govern-
ment that if a traffic survey is found fav-
ourable, there will be no necessity for a
techno-economic survey. A traffic survey
was made and it has been found to be
favourable. So, 1 request the Railway
Minister to sce that the construction of the
railway line there is taken up. (Interrup-
tionsy.

MR. SPEAKER : These are not matters
for Rule 377,
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